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Judgement

S.K. Gangele, Judge

1. Heard. The applicant has filed this first bail application u/s 439 of Cr.P.C. for
grant of bail. The applicant has been arrested in connection with Crime No. 17 of
2012 registered by PS Dhirpura Datia for offence punishable u/s 302, 201 and 34
IPC.

2. Allegation against the applicant is that he had killed the deceased and
thereafter, body has been thrown in the well. There is evidence of witnesses
Amar Singh, Pritam and Seema that the applicant and other co-accused were
taking deceased on a motor bike. They were together up to 9.30 in the night and
subsequently, on 14.3.2012 dead body of deceased was recovered from the well.
Following injuries were found over the person of deceased :

1. Whole face is congested and swollen, but left side face, eye lids, eye brow, left
maxillary eminence area of left side of forehead and temporal fossa are highly
swollen;

2. Contusion of size 10X8 Cms on the left and upper side of chest was present;
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3. Contusion of size 18X15 Cms on the mid both side and right side of chest was
present;

3. It has further been mentioned in the Postmortem report that all injuries were
ante-mortem in nature. It is further submitted that another co-accused has
already been released on bail, however, he has been released on the ground of
being juvenile. Hence, the case of applicant is quite distinguishable from that co-
accused. Considering the nature of the allegation levied against the applicant, I
do not find any merit in this application and hence, it is hereby rejected.
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